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IN THE CENTRAL ADMINISTRATIVE TRIJNAL 
AHMEDABAD BENCH 

0,A. No. 114/88, 115/83, 116/38, 117/8 9, 118/38 z 119/38. 

DATE OF DECISION 14.9.1992. 

j)p• io.injai 	1c 	- 	Petitioner s 

irt1J:L / 
	 Advocate for the Petitioner(s) 

Versus 

UnLcn c1J 	 Jr 
	 Respondent 

rr - kii urca i fr 	 j p j/1 - Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. .J.Krjshnan, /ice O;hajrman. 

The Hon'ble Mr..jhatt, 

Whether Reporters of local papers may be allowed to see the Judgement,? 

To be referred to the Reporter or not ? '. 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 
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O.A. 114/88 

Popatlal Nohanlal Naik, 
Age 29 years, 
residing at Chhani Jakat Naka, 
i'Iear ii.WP. Colony, 
Vadodara. 

Arvindkumar Nanabhai karrnar, 
age 27 years, 
residing at aljipura, 
Post okhada, Vadodara. 

O.A. 115/88 

Eudhisagar Goaplbhai Parmar 
age 25 years, 

Narsingbhat Karunbhai Padhiyar 
age 27 years. 

Kanuhhai Dayabhai Parmar 
age 32 years, 
No. 1,2 & 3 residing at 
Laljipura, Post Eokhada, 
Vadodara. 

rvindbhai Ramanbhai Makwana 
age 26 years 
residing at Radhanpura, 
T&1. 6avli, tist. Jadodara. 

S. Lalubhai hankarlal Rana, 
age 26 years, 
residing at Noti Golvad, 
Chhani, Vadodara. 

O.A. 116/88 

1 • Natwarbhai Chirnanbhai Prajapati 
age 30 years, 
residing at Khurnbharwad.a, 
Chhani, Jadodara. 

2. thiriohci 3orna:'hai Patel 
age 28 :c:ars, 
residing at Kothi Char Rasta, 
near Patvardan Hostel, 
'/adodara. 

3. Rohiyalbhai Layabhai Parmar 
age 29 years, 
residing at La1jipura, 
Post okha6a, /adodara. 

E.A. 117/88 
31-laiial Nanilal Rana 
age 32 years 
residiri-  at Moti Goiwad, 
Chbaril, Jad3dara. 

Jayant ibhai Lal lubhai Rat hod, 
age 26 years, 
residing at Chhani, 
Noti Goiwad, Vadcdar.. 
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J.A. 118/88 

CNdxldrakaflt hamchandra Pawar, 
age 31 years, 
residing at hastri hotel, 
LoCn No.24,Aethi Chhar Rasta, 
acodara. 

Ghanshayamohai Lndula-1 
aec 25 yearS, 
x:esidinç at 6nastrJ i-iost1, 
Roam No.28, lotti Other Rci3td, 
Ja(odara. 

iaysbhai Rob anohai clanki, 
age 22 yearS, 
resicing at Kundhela, 
L'aluka Laohoi, 
LjSt: Ja6odara. 

D.A. 119/88 

Niranjan i-3udhisagar atel, 
age 28 yearS, 
resicing at ansara Pole, 
Jasant Juilding, 
lcidodara. 

1..acha vahai ChancRi bhai Parmar, 
age 22 years, 
rcsicing cit preSent at 
IKunehala, 2a1. baohai, 
Ljst. Iadodara. 

(t(ivocate; Mr .Kartikey Raval) 
1-11kLi  

Apal jean ts. 

union of India, 
(Notice to be served through: 
Rr.waran 3ingh and/or his 
successor in office, 
Chairman, Canteen stores epartrncnt, 
Canteen -hoc Committee, 
(.Uepartment of Atomic 1nergy 
Heavy Water Plant) 
P.O. Fertilizer bagar, 
3aroda - 391 750. 

N.N. Khurana 
and/or his successor in ofrice, 
Works Nanaqer, canteen stores 
Uepartment, 

 
Canteen Ad-hoc 

Oarcrtittec, (Lepartrnent of 
Atomic irnergy, heavy Nater Plant) 
P.. Fertilizer Nagar, 
8aro6a - 391 750. 

((fvocate: ir.i-kii 1KLlr.shj for 
hr. Jaent Patel.) 

heS cone en ts 

••.... 
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ORAL '3RLR 

3.A.114/88, 115/88, 116/88 
117/88, 118/88, 1198 

l)ate; 14.9.1992. 

Per; Ho&ble Mr. R.C.j3hatt, Judicial Member. 

None for the applicants. Mr. Akil Kureshi 

for Mr. Jayant Patel, learned counsel for the 

respondents present. 

matters, 
2. 	In all these gj / a cormon question arises 

as to whether the decision of the Hon'ble 'iprcme 

Court has been implemented by the responents. Jn 

15th July, 1992 the parties had submitted before us 

that the respondents have decided to implement the 

decision of the Hon*hle supreme Court and 

therefore, the grievance of the applicants was 

likely to be redressed and therefore,abrve matters 

ere adjourned. Today tciough none is present on 

behalf of any ol the applicants in any of these 

matters,. Mr. Akil Kuresrii for Mr. Jayant Patel, 

learned advocate for the resoondents has produced 

bIfore us the office order dated 25th May, 	1992 

passed by the Government of 1n:ia, Lepartrnent of 

Atomic Energy, heavy Water Plant, daroda , and 

the san is taken on record. he suhmiLLcc teat 

as per tflis order, the grievances of the applicants 

are satisfied and now no grievance remainS. Though 

as observed above, none is present for the applican 
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We find from this office order produced by the 

responoonts that the same is issued in accordance 

with the judgment of the Hon t  ble 3upreme Court 

referred to therein. We also take note of the 

suomission of the learned advocate Mr. Akil 

Kureshi that the names of all the applicants 

involved in these matters are referred to in this 

office order and they have been given all the 

benef its as are aemiosible to other Central 

Government employees of comparable status from 

1st ctober, 1991 except G.P.F., Pe-nsion and 

Group Insurance scheme in respect of which 

separate orders were awaited from Department of 

Personnel and Training. The copy of this order 

to be keot in the file of the first matter i.e., 

3.. 114/38. All these matters having conunon 

cause are disposed of today by coranon order. Now 

they have necome infructuous, in view of the 

office order dated 25th May, 1992 passed by the 

Government of india, Departrrnnt of Automic 

Energy, Heavy Water Plant, 13ar0da. The copy of 

this order to be kept separately in te file of 

each case. The J.As are disposed of having 

become inftuctuous. No orders as to costs. 

(R.c. b'natt) 
Member (J) 
	

Vice Chairman 

vtc. 



M. A./332/9 0 
in 

O.A./ll 4/38 

Coram : i-Ionble Mr. P.H. Trivdi : Vice Chairman 

Honh1e 1r. R.C. Bhatt 	: Judicial Member 

8/2/1991 

The case may be placed within two and a half 

monthr3 for final hearing. With this order, MA/331/90 

stands di;posed of. 

* 

(E.C. Jhatt) 
Judic ia.l Member 

a • a • b. 

~~- -f 
(P.:-i. Trivedi) 
Vice Chairman 
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iLl 

fibl 	•IL. Privedj 

on'bjc Ir. i.C.i3hatt 

Vice Chairman. 

Judijal Hemr 

iith: the djlicent nor his advocate present. 

.ir. ehce:i Pael for Mr.Jayaxit Pate], learned advocate for 

the rspondents recuests for adjourar. 	11owd. The 
cJ:e,. be 1 ieteb on  

( 	.i:.:r ivedi) b:hc 	 \Jc Cr:re.e 

SP3 Oi c 
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